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Seen the petition. Heard Shri Ce.ReMishra, learned
counsel for the petitioner and learned counsel on
behalf of learned Senior Standing Counsel Shri A.K.
Bose appearing for the respondents. After hearing
submissions of learned counsels for both sides, we
feel that this C.A. can be disposed of at the
admission with appropriate direction to respondents.

'ne case of the applicant is that he was working

as Le.D«.B.P«Ms, Pangatira B«Ce. in account with
Parjang S0« from 7.3.1992. On 1.1.1998 he was put
Qﬁ/ﬁ @émh w ] f off duty. Against this put off duty he filed an
‘ ' | appeal before the Director of Postal Services,
’®/ Sambalpur (Annexure-2) which is still pending. Now
¥/ in the present application his prayer is for a
1& \ﬂa] direction to respondents for sanctioning him
9 @f-ﬂa/) ex-gratia /put-off duty allowance as admissible k®
/ under Rule-9 of the E.DeAgents with effect from
- the date of his suspension till date and regularly
thereafter during the period of putbff duty.
g ’\ WQ In consideration of the submissicns made by
N the learned counsels for both sides this Original
Application is disposed of with a direction to

respomdents that in case the applicant has been
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~ ' put off duty, as he srbmik states, from 1.1.1998
Mae O W0 Ny ;

:>&\\r« .2 » RA GTVTS allowance so far, then the respondents should

i sanction and make payment of ex-gratia by way
Q3~Q, OY\V“(“ NS of put off duty allowance to the applicant strictli
XQ‘&\ (:,GSLxW\geJKA in accordance with rules within a period of

&th\ Q9;=\¥\ ,%\ﬁ>€*¢ 60 days from the date of receipt of this order.
His put off duty allowance along with arrear should

) AT be paid to him within that pericd and thereafter
i R~ during the period he is kept under put off duty,

5

and in case he has not been paid his putbff duty

he should be paid put off duty alldwance regularly

in every month,
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////’ Hand over copies of the orders to learned ®
O

5 - ) counsels for both sides.
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